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National Library
Bill
MR. SPEAKER: By shouting you
do not provide any solution.

"SHRI C. SUBRAMANIAM: ‘Now
we are going to see what price is
charged as the factory price and
what price the consumers should be
asked to pay. We are controling the
money which is gencrated in between
so that blackmarket money may not
be raised there.

This is the step which has been
taken. We have gone into this matter
fully. Because this matter was a
little bit complicated and we had to
discuss it in Cabinet and finally to
give a dicision, that was why I could
not even give an indication of what
we were considering.

SHRI JYOTIRMOY BOSU: On a
clarification.

MR. SPEAKER: No more now on
this. 1 have already agreed to a dis.
cussion.

13,01 hra.
NATIONAL LIBRARY BILL

"AFPOINTMENT OF MEMBERS YO JOT.r

ComMmITTEES |

SHRI AMARNATH VIDYALAN-
KAR (Chandigarh): I move:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appeint four members of Rajya
Sabha to the Joint Committee on
the Bill to provide for the adminis-
tration of the National Library and
certain other connected matters, in
the vacancies caused by the retire-
ment of Sarvashri Mahabir Das,
Rattan Lal Jun, Shyam Dbar
Miera and Patil Puttappa from Ra-
jya Sabha and do communicate
to this House the names of the
members s0 appointed by Rajya
Sabha 1o the Joint Committee”.

MR. SPEAKER: The question Is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appoint four members of Rajya
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Sabha to the Joint Commuttee on
the Bill to provide for the admunis-
tration of the National Library and
certain other connected matters, in
the vacancies caused by the retire-
ment of Sarvashri Mahabir Das,
Rattan Lual  Jain, Shyam ~ Dhar
Misra and Patil Puttappa from Ra-
Jya Sabha and do communicate
to this House the names of the
members so appointed by Rajya
Subha to the Joint Committee”.

The motion was adopted.

RE BUSINESS OF THE HOUSE

MR. SPEAKER: I would lhke to tell
the House before we resume the dis-
cussion on the Demands of the Minis-
try of Defence that I think that the
Ministry of Home Affairs ig much
more important, and we shall take it
up on Monday We do not carry over
the discussion on the Defence Minis-
try's Demands to Monday because
on Monday ¢vening there iz going to
be guillotine. So there must be some
time left for the discussion of the
Demands of the Ministry of Home
Affairs. So the discussion on the De-
fence Miniwby> Demands will be
finished today The Minister will re-
ply at 245 p.m. today.

D ——

13.2 hrs.

- MATTER UNDER RULE 377

REPORTED ATROCITIES ON ADIVASIE AND
HARLIANS IN MANIKGADH 1IN
MAHARASHTRA

PROF. MADHU DANDAVATE
(Rajapur): With your permission, I
am raising an issue about the atroci:
ties committed in Manikgarh in
Chandrapur District of Maharashtra.
Since the protection of Harijans and
Adivasis is the concern of the Central
‘Government, I am raising this issue.
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13.03 hrs, '
IMr. DEPUTY-BPEAKER in the Chuir]
In the Manikgarh areg which is in
the Chandrapur District of Mahara-
shira, the Adivasis were subje.ted to
untold atrocities, This is the furest
lang and under the garb of vacating
the aggression committed by Adivasis
and Harijans, atrocities were com-
mitted by the Forest Officer.

You will be shocked and surprised
to know that 100 huts of Adivasis
were completely burnt to ashes.
Women who were pregnant were
dragged out of the huts by the officer
and one pregnant lady, who was to
deliver within half an hour, was
dragged out, and during the delivery
the lady died. Her child also died.

Many Harijans and Adivasis were
put in the fruck and they were left
on the border of Andhra. One child
in gearch of drinking water was
wandering here and there and as a
result of that after three hours that
child died,

You will be again shockegq and
surprised to know that when these
Adivasis were being evicted in a
truck, one child was kept down on
the ground. The Forest Officer Jumped
from the truck and fel] on that child,
The child was tramplegd below the
foot ad as a result, the child died.

The niatter was brought belfore the
State Lagislature and the Minister in
charge, Forest Department, said tha!
no such things had happened. On 20th
April, 1 visited that spot. We made
an on-the-spot inquiry and foung that
al] these facts are correet. The local
Congress MLA also confirmed these
facts. Yhey have been brought to the
notice of newspapers. Prominent
reports have appeared in Maharashtru.

We are demanding that the Commys-
sioner for Scheduled Castes and Sche-
duled Tribes should. go there, muke
on-the -spot inquiries in Manikgarh
area ol Chandrapur District, Also, the
Parliamentary Committee on the Wél-
fare of Schedyled Castes and Sche-
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duled Tribes should go into thiz matter
and try to find out what are the frots.

ln conclusion, I would like to tring
to the notice of the House that when-
ever we have raiseq the issue of
atrocities against Harijans ond Adi-
vasis in the House, it has had u deter-
rent effect. I am raising this issue
so that the State Government also
takes the necessary action.

- Even those who are responsible for
the carrying on ol these atiocitivs
should also be deterred from doing
these things.- That is why I have
raised this issue. I gm thankful - to
you. 1 am also demanding that the
Government should enquire into the
matter anqd the necessary statement
on the atrocities should be brought
before the House,

SHRI S. M. BANERJEE (Kanpur):
A similar case was repeated in Hom-
bay which was pointed out here by
Shri Atal Bihari Vajpayee. A Harljan
boy was made naked and dragged in
procession to the police station.

MR. DEPUTY-SPEAKER: I have
allowed that matter to be raised.

SHRI ATAL BIHARI VAJPAYEE'
(Gwalior): 1t was raised jn the House.
A Harijan boy was taken in proces-
sion naked, to the police station In
Bombay city. We requested the Home
Minister fop make a statement.

SHRI S. M, BANERJEE: On the
same day, the rape of some women in
Nagaland was also brought to the
notice of the House.

MR. DEPUTY-SPEAKER: This ques
tion was raised on that day.

SHRI S, M. BANERJEE- You gave
a directive to the Minister to make a
statement,

MR. DEPUTY-SPEAKER: 1 do not
remember. I I had given a Mrection,
they will take note of it.
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SHR! JYOTIRMOY BOBU (Dia
mond Harbour): The hon. Speaker hald
made another observation that the
Minpister might make a statement
Seven days had passed on that aay,
and though the hon. Home Mimster
was here, and he promised to make a
statement, it has not been made. I
suppose today is the 10th day, and yet,
they have not come forward with the
statement. We mught as well dissolve
this House and get away. This 'is
terrible. (Interruption). *

MR. DEPUY-SPEAKER: Why say
“dissolve this House"? You have other
ways. I do not understand; the House
mugt assert 1tself, (Interruptions)

Order, please Anyway, there should
be remedies

SHR! JOIIRMOY BOSU: Kindly
make a positive observation.

SHRI 5. M BANERJEE: You made »
pomtive observation the cother day.
You, in your wisdom, had said that
both the thungs required serious action
10 be taken and the Minister should
make a statement. This was convey-
<d by Bhri Ragh. Ramaiah to the
Minister of Home Affalrs. What is
he downg? (Interruptions).

MR. DEPUTY-SPEAKER: That is
anough,

SHRI 8 M. BANERJEE: Here in
Delhi itself the other day a gruesome
incident teok place in which the wife
and daughter of an officlal were put
{0 deatk in R. K. Puram., What isthe
Minister domng?  (Interruptions).

MR. DEFUTY-SPEAKER: Will

you
all kindly sit down?

SHRI DHAMANKAR (Bhiwandi): I
agree with what Prof. Dandavate -said
and I alsg request that the Govern-
ment should make enquirles.

MR DFPUTY-SPEAKER' You have
added force to it. I do hope that the
Government has taken note of all the
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(Interruptions) Order, please. You
do not allow me to speak.
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SHRI JYOTIRMOY BOSU: You say
olﬂy, “1 do hope'u

MR. DEPUTY-SPEAKER: 1 have .0
powers here except to regulate the
House, and whatever powers I have, 1
derive them from you. (Interruptions).
The only thing that I want te be care-
tul about is not to act in an irresponsi-

ble manner and not escape my respon-
sibility.

SHRI 8, M. BANERJEE. Let them
make a statement (Interruptions).

MR. DEPUTY-SPEAKER. Kindly
sit down. I do hope that the Govern-
ment have taken due nole of all these
things. These atrocities keep on com-
ing. Last week we had some very
agitated discussion about them and
the Minister bad gone on record that
he would be coming up with some
statement. I do hope they will keep
their word. If nothing is dobe in spite
of it, the House has to find some way-
It is not only 1 but the whole House
has to find some way. We have fo
take some kind of decision ahout it.
The House has to take a decision about
it. (Interruptions). Directions from
the Chair have 1o be taken with a
certain amount of geriousness and the
commitments made by Ministers in
the House oy any Member have to be
made with a certain amount of respon-
sibllity and seriousness, If pothing
is done, then the whole House has to
take note of it and meet and come

with some kind of decision. That is
all I have to say.

SHRI VASANT SATHE (Akola):
The helpless tribals in mv area suffer
from many atrocities committed on
them Why not at least a Commission

of Inquiry be appointed to investigatc
into them?

MR. DEPUTY-SPEAKER: Mr. Dan-
davate, I think, had made very con-
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structive suggestions. He has referred
to the Commissioner for Scheduled
Castes and Scheduled Tribes; he has
certain responsibilities; let him do his
job. This House also has a Commitiee
to go into these matters. 1 do hope
that the Chairman and Members of
that Committee will assert themselves
and go into such matters. There are
various ways of doing things.

SHRI JYOTIRMOY BOSU: Sir. we
saw g circular that the Press should
not be told about the Cousultative
Committee meetings; it says the Press
briefings should be discontinued...
(Imterruptions) Some meeting was
held with some people, My party was
not represented there, nor were most
other Opposition Parties present.
Suddenly this circular comes ind we
have been forbidden from doing what
was being done from 1965 onrwards.
Suddenly Shri Raghuramaiah feels
that it is doing harm to the Govern-
ment.

THE MINISTER OF PARLIAMEN-
TARY.AFFA'RS (SHRI K. RAGHU
RAMAIAH): Since it has gone on re-
cord, 1 want to say this, It is not as if
somebody met secretly. I issued notices
to all the whips of the parties in this
House ancl in Rajya Sabha. Some
parties could not come; it is their look-
out. Those who were present took
this decision and in pursuance of that
decision I issued the circular, Yester-
day also 1 told him. We shall call for
a fresh meeting and we shall look into
it. I resent this kind of rushing to
make speeches and bring in my name.

SHEI ATAL BIHARI VAJPAYEE:
The circular should be suspeaded.

MR. DEPUTY-SPEAKER: You will
have an opportunity to discuss this
matter in the meeting. ... (Interrup-
tions). 1 want to put a query to the
Minister. If you waat to func-
tion this way, you can. Mr. Vajpayee

raised a very relevant ang legilumate
question, The hon, Minister says that.
be would call anothey meeting and
some decision could be taken there.
Meanwhile, what happens to the Lrie-
fing of the Press?

SHRI K, RAGHU RAMAIAH: Mr
Vajpayee's party was represented. On
Tuesday we are meeting. How cwn |}
withdraw a circular which was 1ssued
with the consent of all the parties?

SHRI JYOTIRMOY BOSU: No, Sir.
On a point of order. I shall read cut
the names of the pers.is w .o attend-
ed the meeting,

SHRI K. RAGHU RAMAIAN: I
invited all; some attended.

SHRI JYOTIRMOY BOSU:
cannot take g decision like that

You

SHRI K. RAGHU RAMAIAH: Of
course, we can....(Interruptiors).

' MR. DEPUTY-SPEAKER:  Your

party was pot represented there?

SHRI JYOTIRMOY BOSU; Neither
Mr. Vajpayee's party from Lok Sabha.

_ MR. DEPUTY-SPEAKER: These are

matters of detail. The matter should
end there, when the Minister says that
they will meet and reconsider the
question. They are meeting on Moo~
day or Tuesday.

SHRI JYOTIRMOY BOSU: The
circular should be kept in abeyance,

SHRI ATAL BIHARI VAJPAYEE:
What will happen when the Consulta-
tive Committee attached to the Minis-
try of External Affairs meets? I am
going to brief the Press. I am not
prepared to . accept any limitstions
on my rights as a Member of this
House,
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SBHRI JYOTIRMOY BOSU  The
pressmen have been terrorised, they
have been bulled

MR DEPUTY-SPEAKER I can
only regulate Kindly sit down 1
thunk, I am co rect in this that the
functioning of Consulative Commit-
tees does not come under the rules
of this House It is, 1 think, largely
a matter between you, the Members
of Consulative Commuttees and the
Government At the meost, 1t amounts
to a gentlemen s agreement If some
body breaks the gentlemens agree-
ment, 1if somebody does not obserwve
the agreement, the House 1s not at
tracted, the rules are not attracted
Let us close the malter here

DEMANDS FOR GRANTS
Contd

1974-75—

Ministry or DEFENCE—Contd

SHRI B V NAIK (Kanara Mir
Deputy-Speaker, Sir, 1 continue with
what I said yesterday 1 may kindly
be given a few minutes more

MR. DEPUTY-SPEAKER The M-
nistr will reply at 245 PM lhen,
we have Private Members Businesg
st 330 PM

SHRI B V NAIK This s a del-
cate subject Therefore, I think it
needs some time for development

MR. DEPUTY-SPEAKER It means,

many of your other colleagues will
pot have an opportunity
SHRI B V NAIK Mr Deputy-

Speaker, Bir, yesterday, I started off
for a couple of minutes with a state-
ment about the motivations of ar army
man, whether be be a soldier, a lail-
or or an airmen. Certain poinis were
also raised yesterday in  respect of
the changes in the role of the men
from the Army, the Army officials, in
regard to the recent riots in Gujarat
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Since what happened 1n Gujarat, what
happened {o the Police in  (sujarat,
what happened to the armymen 1n
Gujarat 1s mntimately linked up with
the morale of the Army, I would like
to say only one thing Hon Member,
Shri 'ndrapt Gupta said that the po-
pulation of Ahmedabad went and gar-
linded the Army Officers and that
the Army Officers accepled 1t because
they have a partial tradition The
mere f{act that they have accepted 1it,
according to me, Sir 1s a matter ot
disgrace This has been raised on the
floor of the House I would like to

~ive my point of view
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MR DEPUTY-SPLAKER The point
1s this point has been raised We do
not normadlly repeal others polnts

SHRI B V NAIK I wont 1 feel
that the point which has been raised
by Mr Gupta puts the Army and the
sold ers against the policemen—the
policemen 15 the wvillain in one plece
the Badmash of the whole drama,
while the Armymen 1s a gentlemen
loved by the people This would be
dissatrous from the point of view ol
national integration This 1s the only
point I wanted to make It is not fair
tor u« pollicians, to obut one wing
against another wing and thereafter
make certain amount of poltical ca
pital out of it The distingushed
hon Member Mr Guoia mentioned
thus I was pawned to hear thuis That
is why, I had to make a sort of devia.
tion 1n regard to this

Sir the new challenges which have
been put across to us are the rhal-
lenges of the year 1974 I think, per-
haps the high peak, the high noon of
our Defence forces was reached some-
where at the end of 1971, with a vie-
tory for Bangladesh Thereafter there
has been a certain amount of consoli-
dation It was, what is currently be-
ing called as a sort of prophylactic,
short remedial War Thereafter, we
have tried to politically consolidate
our position in Kashmir The position
as far as the border between India
and China being as it is the position



